hI TEMNO3 9 COUR T NO 5 SECTI ONIIIA

SUPREMECOIRTOFI NDI A
RECORDOFPROCEEDI NGS
Petition(s) for Special Leave to Appeal (Gvil) No(s).2 2604/ 2007

(From the judgnment and order dated 21/ 03/ 200 7inTANo. 1127/ 2006
of The HGH COUR T OF GUJ ARAT AT AHME D A B A D)

CHHOT AL AL SAMJ | Petitioner(s)
VER SUS
INCOME TAX OF F I CER Respondent ( s)
(Wth appl n(s) for permission to place addl. docunents on record and prayer for

interimrelief)

Date: 28/ 11/ 2008 This Petition was called on for hearing today.

CORAM :
HONBLEM JUSTI CESH KAPADI A
HONBLEM JUSTI CEB. SADERSHANREDDY

For Petitioner(s) M. Ra nmes h P. Bhatt, Sr.Adv.
M. Dattatr ay Vas, Adv.
M. Manish Shar ma , Adv.
M. Chirag M Shroff, Adv.

For Respondent(s) M. Radh a Krishn a n, Sr.Adv.
M. Kul Bha r at, Adv.
M. Vikas h Shar ma , Adv.
M. B.V. Bal ar a m Das, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

St and over for one week.

(S. Thapar) (Madhu Saxena)
P Sto Registrar Court Master



